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MR. DEPUTY-SPEAKER: The
question is:

“That the Bill be passed”.
The motion was adopted.

1548 hrs.

INDUSTRIES (DEVELOPMENT AND
REGULATION) AMENDMENT BILL

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND  SCIENCE
AND MINES (SHRI C. SUBRA-
MANIAM): 8Sir, I beg to move:

“That the Bill further to amend
the Industries (Development and
Regulation) Act, 1951, as passed by
Rajya Sabha, be taken into con-
gideration”,

This is a short Bill which has been
introduced with the object of
amending section....
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you want to raise it now? He is only
moving for consideration.
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MR DEPUTY-SPEAKER: You
cannot. Yow can you?
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MR. DEPUTY.SPEAKER: Order
please. There are certain well-esta-
blished procedures for that. After the
Bill has been moved for considera-
tion, there are so many means open.
If the Minister agrees, if the House
agrees, the discussion of the Bill tan
be adjourned., But that daey mef
come now It comes only after he has
moved.

-------

SHRI MADHU LIMAYE: He has
moved
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MR DEPUTY-SPEAKER: Let 1t
be done in a proper procedure (In-
terruptions) By by-passing, you are
violating all procedures
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MR DEPUTY-SPEAKER Order
please

SHRI C, SUBRAMANIAM Even
with 1egard to the submussion of the
hon. Member, even though the Prime
Mmister might have been busy, my
humble, self was always available for
any consultation Perhaps he thought
that he can only talk to the Prime
Ministea and not to the Mister

Wt vy fomd WA wdEw
¥ o wey ¥ gy B R A )
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MR DEPUTY-SPEAKER: Order,
please When he finishes, you can
speak and make all thege submissions
(Interruptions) What is all this?

PROF MADHU DANDAVATE
(Rajapur): I do not want to inter-
rupt, but I have only to make one
submission
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MRBR. DEPUTY-SPEAXER: Order,
please. There is ancther procedure.
When another Member is already on
this legs, it is only when he yields
that you can interrupt. I can not ask
him to sit down. That would be most
jrregular. If he does not yield, I can-
ask him to yield.

PROF. MADHU DANDAVATE: You
can request.

MR. DEPUTY-SPEAKER: I cannot
request. I have asked him to make
his speech, moving the Bill for consi-
deration.

PROF. MADHU DANDAVATE:
Then please tell us the procedural
poinf. Suppose some Members want
to make a request to the Minister, at
what stage can it be done?

MR. DEPUTY-SPEAKER: He can
make it after the Minister has made
his speech. -

PROF. MADHU DANDAVATE:
That is what we were asking.

SHRI C. SUBRAMANIAM: This is
a short Bill which has been introduc-
ed with the object of amending Sec-
tion 10 of the Industries (Develop-
ment and Regulation) Act 1951, with
a consequential amendment to Section
24 of the Act. A new industry, viz.,
“Linoleum, whether felt based or jute
based” is also proposed to be added
to the First Schedule of the Act.

The Statement of Objects and Rea-
sons attached to the Hill outlines the
background against which this legis-
lation has been introduced. As Hon-
ourable Members are aware, the
main instrument available with Go-
vernmeni{ for the regulation and
growth of industries is contained in
the * industrial licensing system.
Licensing determinel the capacity of
the product that is allowed to be
manufactured in any partioular under.
taking in order to regulite the owner-
shyip'of thé means of production among
diffevent entrepremetirs and in diffe-
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rent regions of tive country. When
the Industries (Development and Re-
gulation) Act became law in 1851
there were a number of existing
undertakings which were already in
production in the industries that were
covered by the First Schedule to that
Act. Similarly, when new indusiries
were added to the First Schedule,
units in such industries came under
the purview of the Act for the first
time. In all these cases, the existing
undertakings were required to regis-
ter themselves under section 10 of
the Act. While indusirial licences
jssued to undertakings which came
into existence after the commence-
ment of the Act contain details of
the capacity of the unit, it was found
that specific capacity figures had not
been incorporated in registration cer-
tificates issued to undertakings which
were already in the field in industries
to which the Act was made applicable,

15.33 hrs.

[SHpt K. N. Tiwary in the Chair]

We find that this lacuna has Jed to
a situation where the authorised pro-
duction level m respect of registered
undertakings has remained indeter-
minate. As a result, it has been
possible for some of the registered
undertakings to increase their produc-
tion to levels much higher than what
was reported by them st the time of
regisiration. This unregulated in-
crease 1n the production of registered
undertakings has had a detrimental
effect on small and medium units in
certain cases. Further more, it leads
{o a disparity in our treatment of re-
gistered wvis-a-vis licensed under-
takings.

The Bill seeks to remove this
lacuna by empowering Government to
call for registration certificates and to
incorporate in them the capacity of
the industrial undertking and othge
prescribed parficulars from any clasp
of undertakings to be notified for.th
purpose. Sihok & large number 5
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registered undertakings will be in-
volved, our intention is to fix capa-
cities only in those classes of under-
takings where it 18 necessary in the
public interest to peg capacity to
specified levels. It wall be particular.
1y necessary to regulate capacities
in  non-priority industries and in
industries which have been reserved
for future development exclusively in
the gmall scale sector.

Section 10 (5) as now framed also
outlines the reasonable and relevant
considerations which will weigh with
Government 1n specifymg capacities
in registration certificates We ghall
pay due regard not only to the level
of production at the time of registra-
tion but also to the current situation
as evidenced by the highest anmual
production during the three years
immediately preceding the amend-
ment

As a consequential matter, it has
also been provided that individual
undertakings which do not produce
registration certificate for incorpora-
tion of capacity figures shall be puni-
shable under section 24 of the Act

“Linoleum, felt based and jute
based” 1s being added to the First
Schedule of the Act because this is
an important industry which needs to
be regulated in the public interest

Sir, I trust that these amendments
will find favour with &Il sections of
the House.

MR CHAIRMAN: Motion moved*

“That the Bill further to amend the
Industries (Development and Regula-
tion) Act, 1951, as passed by Rajya
Sabha, be taken into consideration
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PROF. MADHU DANDAVATE: I
want to point out to you that there
1s a precedent. When the foreign
Exchange Bill was actually being
moved in this House for corsideration,
some of us intervened at that stage
and suggested that we wanted to have
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consultations on that. Then the Trea-
sury Bench representatives discussed
among themselves. OQOur friends sat
down with them and a very good
attitude was taken by the Govern-
ment. The point of view of some of
the Members of the Opposition was
accepted and incorporated in the Bill.
We are sure that a similar result will
ensue on this occasion also. There-
fore, I suggest that he should comply
with our request.
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‘MR. CHAIRMAN: The Rule says:

“At any stage of a Bill which is
under discussion in the House, a
motion that the debate on the Bill
be adjourned may be moved, with
the consent of the Speaker.”

There is no motion according to the
rules,

16.00 hrs.

SHRI DASARATHA DEB (Tri-
pura East): The Minister in the
course of his speech tried to convince
us that this was a very simple and
short Bill. He also tried to convince
the House that his sponsoring the Bill
was to restrict the production capa-
city of the registered industries. He
tried to show that he wanted to res-
trict the growth of monopoly in this
country. But we know what will be
the fate of such regulations. The law
of capitalism iy much more powertul
than your regulation. The minister
slso knows that. You cannot succeed
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in regulating monopolies in this way,
unlesg you take drastic steps to curb
thé monopoly industries. You are
nothing but a bye-product of the big
monopoly houses. Even without this
measure, various methods can be
adopted to protect the small and
medium industries. There is no state-
ment of objects and reasons appended
to this Bill which has come here as
passed by Rajya Sabha. In the Bill
introduced in the Rajya Sabha, we
find it is stated in the statement of
objects and reasons:

“It has come to the notice of Go-
vernment that certain registered
undertakings have increased their
production to a much higher level
than what was reported by them at
the time of registration. Such in-
creages are likely to be detrimental
to the interest of small and medium
units and also likely to lead to other
adverse results.”

Nowhere he has mentioned in his
speech what would be those adverse
effects.

294

You say you want to have this re.
gulation to protect the small and
medium industries. Even in the parent
Act of 1951 there is a provision under
section 18 (G) under which Govern-
ment can control prices and can move
in certain other directions which can
easily achieve the object of protecting
small and medium industries, without
taking recourse to this Bill. What is
the justification for imposing restric-
tions on production in this country
where everything is scarce and pro-
ductivity is very low? Even assum-
ing that the mnister is sincere in
implementing these things, we know
. practice such type of regulation
will not apply in all cases. Favouri-
tism will be there. The production
of some industrial concerns will not
be restricted. Some industries in
certain regions will not be restricted.
Only in those industries where Go-
vernment of India want to restrict
production, their productive capacity
will be restricted. In that way, they
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will be allowing industries of certain
regions togncrease thefr productive
capacity beyond that mentioned at the
time of registration. That apprehen-
gion is there,

We know that expansion of indus-
tries is very necessary. That can be
done by taking over the foreign con-
cerns without any compensation, We
have been asking the Government all
along to take over the foreign eon-
cerns. But they will not do it. They
are incapable of doing it because they
rely on the foreign industries also.
Government from its very inception
has been pursuing a pro-monopoly
licensing policy. That can be found
#from the unchecked growth of two
monopoly houses—Birlas and Tatas.
These two houses have become in-
dustrialised to the extent of Rs. 1400
crores and they together control 75
per cent or so, or more than 50 per
cent of the total capital investment in
the country. Even this regulating
measure will not check them. Rather,
the benefit will go to the same houses.
This apprehension is prevailing not
only in the minds of the opposition
but also in the minds of Congressmen.

Many Congressmen expressed their
critical views against the licensing
policy of their party Government in
the parliamentary party meetings held
recently. They appeared to have de-
manded the changes in the Govern-
ment’s Industrial Licensing Palicy. 1
ask those Congressmen not to confine
themselves within their party meet-
ings alone. Let them join with us;
let them stand firmly and make agita-
tions against this Government to
change this policy. But I am afraid,
they have not got the courage to do
that thing.

Very recently, this Government
have evolved certain industrial licens.
ing policy by which upto Rs. 1 crore,
no licence will be required to start a
factory, etc. It means, these big in-
dustrial housés ¢an start g new indus-

‘ing Bhe way of other medium and
small industries. Thig is a very dan-
geraus policy.

The hon. Minister, the spokesman
of the Governiment, has many times
announced in the House that they are
going to give priority to backward
regions. But still we find that this
regional imbalance is there., Even
after giving that assurance, we find
that no new industries are coming up
in the backward regions, particularly
in the eastern region, for example, in
Assam, Tripura, Meghalaya, Manipur,
etc. They have not taken any inita-
tive in this direction. Even when the
Manipur State Government wanted to
start a cement factory, this Govern-
ment refused in the beginning. Now,
we are told that they have agreed.
It is good. But why should the back-
ward regions be agitating about hav-
ing certain industries there? I think,
the Government itself should have
taken an initiative and started this
type of industries in the backward re-
gions. Otherwise, you cannot remove
this rcgional imbalance in our coun-
try.

In this connection, let me quote in
Bengali two lines from a Bengalee
poet—of course, it iz with reference
to God-—who wrote:

Nachai Putul Jathe Daksha Bajikare
Taman: Nachao Tumi Arbachin Nare.

The meaning is: You make imma-
tured human beings to play and to
dance ay your gweet will just as the
expert doll-play master makes his
dolls to play and dance at his sweel
will by pulling string or thread from
the control-room behind the screen.

The same thing can be applied to
the Government in relation to mono-
poly houses because the real policy
makers are big monoboly houses, the
capitalists, the hoarders, the black-
marketeers, the speculators, the land-
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lords and these Ministers ave no better
than dolis in their hands.

T ask the Minister: How long will
this policy continue? Let him reply.

Here, 1 want to refer to the Indus-
trial Re-finance Corporation. It was
declared thst the LR.C. should take-
over certain sick industries, run them
and, as soon as these sick industries
regain their productivity capacity,
they could be handed over to the
owners themselves. They are doing
in some cases but not in all cases. The
most unhealthy part of the function-
ing of the LR.C. is that there is no
proper check-up of the production.
No profit has ever been shown; no
amenity has ever been provided to
workers who deserve it under the
Trade Unjon Aet. The workers are
being denied their legitimate rights;
the workers are not being given even
their legitimate wages; no provident
fund beneflts are being given to wor-
kers under in the LR.C.

Some of the industries, such as,
containers industries were closed
down for about four years. About
3000 workers were involved. They
are still jobless and destitute. But the
Government has not taken up this
industry. Whatever Act or regulation
we may pass here will not be fully
implemented in the true interest of
workers. That is why I say that
apparently it sounds nice—and the
Minister also wants to convince us—
but by this regulation, I am afraid,
they are giving full authority to the
monopoly big business houses and
they are practically selling our coun-
try to the big people.

In this connection, I have to refer
to one case. There has been a long-
standing dispute between the workers
and the management of Patel En-
gineering Company of Jamuna Hydel
Project in Nahan District of Hima-
chal Pradesh. The company retren-
ched B3 employees in September
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1973, 18,000 workers heid a demon-
stration in protest.... .

MR. CHAIRMAN: How is it re-
levant here?

SHRI DASARATHA DEB: I am
referring to the workers’ case..

Instead of reinstating the retrench-
ed employees..,,

MR. CHAIRMAN: Please be rele-
vant, Do not bring matters which are
not relevant.

defence of the Patel Engineering Com-
pany, the police arrested the workers
and evicted them from their shades.
The police arrested even the lawyers
who were defending their case in the
court of law....

AN HON. MEMBER: Under MISA,

SHRI DASARATHA DEB: . ,under
MISA and one MLA was arrested; his
names is,...

MR. CHAIRMAN: Please do not
mention the name of anybody with-
out giving notice to the Speaker.
That will not go on record. You
should not take the House unawares.
It is not relevant also.

SHRI DASARATHA DEB: The
workers were arrested, and even the
lawyers who were defending their
case were arrested under MISA and
they were beaten severely by the
police. Even medical assistance was
not given inside the jail. This is a
terrible thing, The Central Govern-
ment must look into it. A reign of
terror was let loose. The workers
were being removed even from thei:
shades. That is why I wanted to
refer to this case. Government musi
take certain steps against those
people. Otherwise, where is demo-
cracy? People are not able to have
even their legal defence! That is why
I say that the Government must take
certain steps here.

I would again say that this Bill, in.
stead of regulating the big industrial
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of our country at the cost of the small
snd medium industries.
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“That the debate on this Bill be
adjourned.”
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PROF. MADHU DANDAVATE (Raj-
pur): I would just like to bring it
to the notice of hon. Shri C. Subra-
maniam that in this House there
were two or three earlier precedents.
For instance, when the Criminal Pro-
cedure Code (Amendment) Bill which
was referred to the Joint Select Com-
mittee and on which discussions were
held for more than a year, came up
before this House and even when the
clause-by-clause discussion was taking
place, almost at the fag end of the
discussion. a motion was moved that
the discussion be postponed because
a particular 1tem had to be discussed
by both sides of the House. Again,
during the consideration of the Fore-
18n Exchange Regulation (Amend-
ment) Bill, a similar procedure was
followed.

Therefore, my humble request to
the Mimster that there are members
on both sides of the house who would
like to discuss the matter with the
hon. Minister and also with the Prime
Minister and after this discussion, it
the Bill comes up before the House,
I think the point of view of a number
of members on both sides of the
House can be accommodated. Because
this was not referred to the Select
Commitiee, that is why I suggest this
particular procedure gnd I would ear-
nestly request the Minister to accept
this motion and postpone the discus-
sion so that we can have a better
accommodation of our point of view
which may still be incorporatel in
the BilL
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SHRI 8. M. BANERJEE (Kanpur):
1 fully support the motion moved by
my friend, Shri Madhu Limaye. I
bave ihree grounds for that.

One is that I have gone through the
proceedings of the other House. I
think there also first of all this Bill
was taken up as a sort of a very in-
nocuous Bill, but, later on, as the
discussion proceeded, hon. Members
did realise the far-reaching implica-
tions of the Bill and every one of
them was practically convinced that it
required some changes. Here also
many amendments have been moved.
Betore this Bill was properly discuss-
ed in this House, I would urge upon
the hon. Minister—if he has never
referred it to the Select Committee, it
18 very difficult for him to do so now
because it has been already passed
py the other House and there one
amendment has been accepted—
here also an official amendment
has been moved and many other
amendments are there moved by
Mr. Madhu Limaye and others and I
do not know whether the Minister is
inclined to accept any of fhem. But,
after going through the Bill and its
far-reaching implications—even during
the half-an-hour discussion, you were
presiding at that time, when certain
questions were asked, the hon. Minis-
ter was kind enough to say that the
same questions whether there should
be a radical change in the licensing
policy, ete, would be discussed when
this Bill comes up. So, if this Bill is
postponed for a couple of days, we
can have a very close discussion with
the hon. Minister and get an under-
standing and we can move certain
amendments—I do not have any ob-
jection to the Government itself com-
ing forward with the amendments.

There are instances when the dis-
cussions were postponed on controver-
sial Bills. For instance, when the
Aligarh University Bill which was not
referred to a Select Committee. came
up, the hon. Minister called a meet-
ing of all Members ot the House and
360 amendments were moved but they
were not referred to the Select Com-
mittee. Ultimately, the Minister ac-
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ceded to our request and he invited
us to a meeting where we discussed
certain amendmentg and certain am-
mendments were finally accepted.
Again a notification had to be issued
by the President. So, what all I want
is that once we are going to pass this
Bill, we want that the Minister should
give us an opportunity for a discus-
sion. This motion should be accepted
so that discussion may take place. J
assure you and the Minister that we
have not the slightest idea of scuttl-
ing tlus Bill. We want %o discuss
everything. Many points have been
mentioned in the half-an-hour discus-
sion. Some of our points were com-
mon. Even the Minister’s reply, to a
certain extent, was satisfying to us.
So, I would beg of you to accede to
this request of ours, Let the ruling
party accept this in good faith., We
want only to make the Bill foolproof
so that this Bill may not give another
handle to monopoly houses to reap
the harvest at the cost of the nation.
This is our respectful submission to
the hon. Minister through you.

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY (SHRI C. SUBRA-
MANIAM): I would like to make this
submission to the honourable House
that notice of this Bill was given dur-
ing the last session and this has been
before the House for more than three
to four months and in addition to
that, this has been on the Agenda for
the last one week and nobody had
cared to come and tell me, these are
the implications of the Bill and we
want some clarificalions. Nobody had
cared to come and talk fo me. None
of the hon. Members who now ask for
adjournment ever came to me saying
these are the difficulties and we want
a discussion. And. I had gone through
the amendments. If there were any
amendments of a complicated nature
and therefore requiring detailed study,
certainly, I would have considered
them. 1 have gone through these
amendments and they are not of that
nature. I do not know whether they
have anything else in mind but 1
thought so far as these amendments
are concerned, we could discuss them

302
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in the House, and take decisions. As
far as I am concerned, I have an open
mind And, after all, this is a gene-
ral discussion and this diseussion will
not be over foday. The time has been
extended If any of the hon Members
want o discuss anything, I am always
available to them and even iomorrow
morning we can discuss and if they
could convince me that certain things
will have to be done I would still
consider them and give further thought
about them But, &t this stage I am
sorry, they are not justified in asking
for a postponement without giving any
notice that they are gomg to ask for
postponement ] wash they had taken
the ovpportunity to discuss with me
earher because this matter has been
before the honourable House for a
long fime

SHRI VASANT SATHE I just
wanted to say that sometime back my-
self and my honourahle colleague Shri
Vayular Rav1 wanted fo meet the hon
Minister Shr1 C Subramaniam about
this very thing because we had certain
amendments 1n mmd which we want-
ed to be moved and Mr Vayalar Ravi
told me that he would have a talk and
fix up some time for it, but probably
because of Mr Brezhnev's visit, the
meeting could not take place

SHRI C SUBRAMANIAM I can
assure you, nobody had talked to me
about 1t

SHRI VASANT SATHE
have nothing to say

DR. KAILAS (Bombay-South) I
had also phoned to his P A to meet
the Mmister I wanted to meet lm
about this Bill and talk to him but
I could not meet him
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a1, ¥firT 7w ¥ ¥ giar wifire
W ¥ 1 fefrRm aRR W,
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Then 1
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oW wx weAr W §,
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awmfa wger @ v AW
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wer § Fe ag wr wew @ 1 Y
w0 fip 7ga & v ay S §, Pl
AgEqt ¢ vafAd v emgw @
92 1m & fa¥ genfexr € 1 AW
e § T wrer ag Wme Star & gwoAy
BT 3 & R S 1§ argw o Ay
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siywy femrd we e firslY sror
Gafrgramray ?
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SHRI DINESH JOARDER (Malda)
Sir, we want an assurance from the
Minister

MR. CHAIRMA - No, please.

SHRI DINESH JOARDFR We want
to know whether he is going to call
us for a Conference for a Tscdssion
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at his convenience to-day or tomorrow
at any time,

MR. CHAIRMAN: You will hear
the Minister,

SHRI C. SUBRAMANIAM: 1 am
prepared to be at their disposal at
9 O'clock tomorrow. If they want to
meet me, certainly, we can meet in
the Parliament House, in my room, if
you don't mind,

MR. CHAIRMAN: So, you are with-
drawing your Motion.

SHRI MAPHU LIMAYE: Yes, Sir.

SHRI VASANT SAHTE (Akola):
My, Chairman, Sir, this is an impor-
tant Bill although prima facie this is
a simple Bill. But, as the hon. Minis-
ter, while introducing this Bill has
himself pointed out, it is of basic im-
portance because of its far-reaching
implications. There were certain
lacunae or rather I would say a cer-
tain attempt was made by the indus-
trialists to utilise ingeniously certain
provisions in the Act for their own
purpose to avoid the object of the
Act. As the Act stood, there was a
provision that an undertaking which
was being registered under the Indus-
tries {Development and Regulation)
Act, 1951 had two specific things.
That is, certain undertakings were re-
quired to furnish information regard-
ing the monthly installed capacity, the
number of shifts, the number of work-
ing days in a month, past production
during the last three years etc.

Kindly see that already there was
this provision of giving monthly ins-
talled capacity, furnishing information
relating to the monthly installed capa-
city. After all, when a factory 1is
secking registration, it gives its mon-
thly installed capacity that is suppos-
ed to be the capacity of that factory
to produce the goods or articles for
which that is making an application
or sceking a certain registration. It is
obvious because it also gives the
shifts. It will give information as to
how many shifts the factory will be
working and what will be its monthly
installed capacity etc. Nobody can
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really produce more than what the
installed capacity is. Therefore, we
know that under the Act itself, if a
factory were to furnish what is its
monthly installed capacity, it has to
give what its monthly production
capacity is. There is no need to spe-
city further as to what the production
capacity is because the production
capacity cannot be more than the ins-
talled capacity. Merely because these
words ‘productive capacity’ were not
spelt out or required to be mentioned
in the registration certificate, the em-
ployers and the factory owners took
advantage of the so called lacunae,
which T would like to put it, and in-
creased their capacity. They increas-
ed the installed capacity, brought
about expansion, without seeking fur-
ther licence and without seeking fur-
ther registration. Not only did they
do this but they did one more mischief
namely that by having satellite indus-
tries or factories contracted out they
increased their capacity indirectly
also. All these ways and means were
utilised by these houses. I shall not
go into the question of big or small
here but mainly they were big houses.
Because of this mischief, this amend-
ment s being brought forward now,
as I understand it.

In the Statement of Oojects and
Reasons, it has been clearly stated:

“It has come to the notice of the
Government that certain registered
undertakings have increased their
production to a much higher level
than what was reported by them at
the time of regisiration. Such in-
creases are likely to be detrimental
to the interests of the small and
medium units and also likely to
lead to disastrous results.”.

I personally fail to understand
very next provision that is being
made. when a simple thing really
ought to have been done. In the pro-
posed sub-section (4) of section 10,
it has been said that:

the

“The owner of every industrial
undertaking to whom g certificate
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of registration has been issued un-

der this section before the com-
mencement of the Industries Deve-
lopment and Regulation (Amend-
ment) Act, 1978 ghall....”,

Here, 1 want to make one concrete
suggestion. Then, we have the provi-
sion:

“It the undertaking falls within
such category or within such class
of undertakings as the Central Gov-
ernment may by notification in the
Official Gazette specify in this be-
half.”.

I would like to know why this is
being done The Industries Develop-
ment and Regulation Act applies to
the industries mentijoned in the Sche-
dule to the Act All those industries
automatically come under this, because
all of them are guilty of this mischief
which we are trying to cure. If that
be so, why should we cure the mis-
chief only in respect of certain indus-
fries and exclude the other industries
covered by the Act by making a fur-
ther provision that only those indus-
tries which are specified in the notifi-
cation would be covered under this
amending Bill? I would like to sug-
gest that it may be considered whe-
ther this Is really essential.

The second thing that I would like
to suggest is this After the words
‘within such period as may be speci-
fied in such notifications’. we have the
words:

“the certificate of registration for
entering therein the productive
capacity of the industrial undertak-
ing and other prescribed particu-
lars.”,

Al] that we need to say here is:

“the productive capacity of the
industrial undertaking as on the date
of registration”

That would have really solved the
problem, or cured or corrected or set
right the mischief For, what is the
object of the Bill?
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As stated in the Statement of Ob-
jects and Reasons; it has come to
the notice of Government that certain
registered firms have increased their
productive capacity to a much higher
level than what was reported by
them at the time of registration. 8o,
whatever was reported by them at
the time of registration ought to
have been entered in the normal
course in the certificate of registra-
tion as their productive capacity, But
that has not been done. Later on,
afier the date of registration, they
have increased the production illegal-
ly and clandestinely. This is the
mischief which has come to the notice
of Government and which they want
to set right. If that be so, why
should Government not say that they
would accept whatever was the pro-
ductive capacity at the time of regis-
tration and that figure would be
entered as the productive capacity?

After that, if they have expanded,
you must have some other prowvisions
of compensating for that either by
penalty or compensation or putting
restriction that that additional capa-
city must be utilised only for export
and will not be released into the in-
ternal market. You could put some
such restrictions in the interest of the
nation—1 am talking of additional
capacities illegally brought about
We are introducing in sub-clause (5)
the prowvision:

“In specifying the productive ca-
pacity in any certificate of regis-
tration issued under sub-section (3),
the Central Government shall take
into concideration the productive
or installed capacity of the indus-
trial undertaking, as specified in the
application for egistration .”

Later on we say:

“the level of the highest annual
production during the three years
immediately preceding the commen-
cement of the Industries (Develop-
ment and Regulation) Amendment
Act 1978.. .®
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Supposing it wes registered in 1963 or
1965 and if they had expanded there-
after? What do we say here? Three
years before, whatever their capacity,
that we will take into consideration.
Are we having in mind regularising
and legalising an expansjon brought
about by them in this clandestine man-
ner? That is my fear and apprehen-
sion if things stand as they are. I
would like a clarification on this, be-
cause if this fear is correct on a read-
ing of the Bill, it would be defeating
the very object which we have in
mind That is my humble submis-
sion,

I do not wish to go at this stage
into the question of amendments rela-
ing to the houses when we lay down
the conditions We have proposed
certaln amendments, myself and my
colleagues, about puting restrictions
' on foreign companies, as to what we
should do in this regard by way of
putting certain wother restrictions.
This is because the hon. Minister has
alieady said that we may discuss it
separately. But I am pointing out
today for the purpose of our under-
standing certain basic lacunae in the
Bill which, according to whatever
httle eaperience of dealing with law
I%have, will open the floodgates for
mischief, regularising and legalising
the mischief, because all that they
have to do is to come and say: ‘Sir,
during the last three years this was
the additional capacity we had reach-
ed; enter it in the certificate.” Along
with other things, this will also be
taken into consideration.

After all, this is a legal provision
we are bringing about to serve a
very laudable objective which was
originally in our mind, to protect
small industries from competition of
big industries who get centralised,
developing monopolies and not allow-
ing small industries to grow.

1 would like to make one more
suggestion. I suggest that some pro-
vision cun be made, requiring these
units who have expanded their ca-
pacity to shift to backward areas, to
under-developed areas. Because, to-
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day, all your industries are concentra-
ted in Bombay and expanding in
Bombay and Calcutta and other big
cities, and with what problems: you
know very well. The problems are
not only social, political and econo-
mic but even moral. You cannot
have a balanced growth and you
cannot provide employment to all
people in Bombay and Calcutta today.
Therefore, these industiries have to
be decentralised, and if decentralisa-
tion has to take place, you will have
to ask these industries which are to-
day concentrated in these areas to
go to the under-developed regions.
For industrial development, I would
consider the rest of the entire coun-
try as backward except those concen-
trated pockets. Let those industries
go to the hackward areas where their
are nfra-structure facilities.  Why
should not those industries, who have
1llegally cxpanded without having a
licence and without having a registra-
tion, be either declared illegal
and be penalised or even punished
under section 24 if that is necessary,
or, let them go to the backward areas,
the other infra-structure facilities be-
ing provided by you? We do not
want to be unjust to them. But there
will have to be some such positive
efforts to see that the industries are
shifted to the under-developed areas.
Only then our basic objective will
be served. Otherwise, I am afraid
this Bill, with the best of objective
and intentions and motives, may not
serve its purpose. That is why i
would request that the Bill be given
a second thought.
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“If such a state of affairs is
allowed to continue the production
level of such undertakings will
remain indetermunate and cannot
be brought to a specified level as
distinet from undertakings
licensed after the commencement
of the Act for which the specific
productive capacities are mentioned

in the licence”
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SHRI C. SUBRAMANIAM: I do

not think it is o point of order against
the Bill
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MR, CHAIRMAN: He wants to
know whether you can tell him to-
marroy.

SHRI C. SUBRAMANIAM: We
have taken opmion before proceed-
mg with the Bill,

wt wyfomd: Qevf-wew v
wie § | ag ax & fd B fawr
wrews § ar afi, Gerel A Ay
q@aT Ny )
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SHRI C. SUBRAMANIAM: Let
him carry on the debate. I will be
able to gnswer the points. If they
think at that time somebody else will

have to ¢lear the doubts, we can con-
sider it then.
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BERI 8. M: BANERJER: The poin:
is thet Nie e put & specific question.
The Sistement of Objects and Rea-
song 18 not now in the Bill; it was in
the Rajya Sebha Bill, They must
have raised that point. They have
not raiged it. Now Shri Limaye has
raised the point whether the
Attorney-General was consulted or
the law officers were consulted. The
hon. Minister says that he had con-
sulted.

SHRI MADHU LIMAYE: He did
not say that; he said legal opinion
was taken; he is very clever.

SHRI S. M. BANERJEE: Legal
opinion is taken before all the Bills
are drafted. We want to know whe-
ther it is possible to lay that legal
opinion on the Table of the House or
pass it on to us, we want to say whe-
ther the Bill is in consonance with
that or there is some difference.

DR. KAILAS: It 1legal opinion
has been taken from the Attorney

General, it may be placed before the
House.

ot aw famd : qwmfa W,
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g § T ww s & age woly waw
ot wigwre § g 9 #1 W
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PRQF. MADHU DANDAVATE:
On this point, I shall quote a prece-
dence which might help the Minisfer
and also the Chair. Once there was
a rcontroversy regarding the MRT.P.
Act and the Report of the Conpnis-
sion. The Minister of Company
Affalrs made a reference to the legal
opinion given by the Attdrney-Gene-
rat.and he said that when he con-
sutted legal opinicn, when' they put
forward that opinion before thé Héuse,

Reégulation) 314
Amdt, Bill

according fo the Attorney-General's
opinion, section 62 of that Act makes
it incumbent on the Government that
all the reports should be submitted.
Similarly in this case if the opinion
of the Attorney-General iz put for-
ward before us, as Dr. Kailas rightly
pointed out, it will help the debate.

SHRI C. SUBRAMANIAM: It is
the question whether the Bill is neces-
sary or not. Let them make the point
that 1t 1s not necessary. I ghall try to
convince the House that it is neces.
sary. And if there is any legal pomt
which 1 am not able to explain to
the satisfaction of the House, after
all these are all persons whom we
consult, if there is still some deubt
in the minds of the Members, they
can say that the Attorney-General
should come and explain the position.
We can consider that at that stage.
1 am quite confident that I will be
able to convince the House that this
Bill iz necessary.
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What is this? I do not understand.
There is nothing to hide.
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SHRI NIMBALKAR (Kolhapur):
If what Mr. Limaye has said turns
to be right, the whole debate is use-
less. That is why a ruling is neces-
sary at this stage.

SHRI C. SUBRAMANIAM: You
should give some credit to the Gov-
ernment. We have gone into the
whole thing and it is only on tho
basis of full investigation and exami-
nation, we have thought it neces-
sary to bring forward this Bill. Let
them argue that it is not necessary
and we will convince them. )
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MR CI-IAI.RMAN Tlmt is not ths-
practice. -

SHRI s. M. BANERJEE; I am.
saying from’ memory.. Although the
Minister said it is a short and simple-
Bill, still hon. members have demand--
ed a comprehensive legislation.
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SHRI S. M. BANERJEE: Sir, I
fully support some of the points men-
tioned by Shri Sathe. It is surpris-
ing that after a lapse of 22 years
suddenly they have realised that there
is a lacuna. But by this time all the
business houses who enjoy practically
monopoly in trye, jute, textile, cosme-
tics, elc, have enjoyed fully. There
is nothing to end their monopoly or
stop their further expansion. The
fate of the Monopolies Commission 1s
known to us. Hardly a Chairman
could be found because it is the busi-
ness houses who decide as to who
should be the Chairman of such a
commission. The Sarkar Commission
is stil] there and has not submitted
its report. The terms of reference of
2492 Ls—11
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this commission are very broad. They
sre investigating ioto the various
malpractices of the big houses. They
started with Birlas and other houses
are also being investigated. It is
surprising that at this time we have
this legislation. What will be the
function of the Commission? Is the
bon. Minister prepared to tell us that,
after the submission of the Commis-
sion’s report, a comprehensive Bill
will be brought forward?
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Even in the other House, he never
mentioned@ what was the immediate
necessity of this Bill. He said, it is
a simple Bill; it is & short BilL I
agree, it is both simple and short
But what are the far-reaching impli-
cations? Is it not m fact that in this
country, after Independence or after
1951, after 22 years, the menopoly
houses have increased their mono-
poly? In the case of foreign compa-
nies here, the repatriation of their
profits to their countries has increas-
ed to an extent that we cannot
possibly imagine. I am told, only
the toothpaste industry has repatria-
ted iheir profits to the tune of Rs. 9
crores annually. Whether it is Col«
gate or Palmolive or other company,
the repatriation of their profits iz to
the tune of Rs. 6 crores annually.

On that day, during the Half-An-
Hour Discussion, we did request the
hon. Minister to let us know what
his plans are, how he is going to
plant it, how the foreign companies
are going to be controlled, how the
foreyn exchange remittances can be
minimised, what will be the future
policy of mmport and export and all
that. We want to know whether
those industr:es which want to thrive
purely on the indigenous material
and on their own with a limited capi-
tal can also thrive,

It was with the greatest difficulty
that the Indian tyre industry came
up. The Goodyear and other foreign
companies never allowed Indian tyre
industry to come up. With greatest
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dificulty, certain Indian compa-

nies camb up ‘énd were
m::gve to compete with other
vompanies.

Recently, we are being threatened
and bullied every time by the foreign
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are suffering because of these big

grow.

shady means and, ultimately,
capacity was properly regulated.

1700 hrs.

What about other industries, like,
nylon, rayon, etc.? I can quote many
houses who increased their capacity
without making any reference to the
Ministry, in anticipation; it would:l:
Te 1sed and they would be al
tommnke more proﬂt? There is a liai-
gon betweep the monopoly houses and
gsome section of the politiclans also.
I do not want to bring the names, but
it is true that certain politicians are
interested to see that business houses
enjoy and expand at the cost of small
industries. I have seen the amend-
ments given notice of by my hon.
friends Shri Sathe and Shri Madhu
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imaye. I have alyo.seen the amend-
menis given notice ¢f my hon.
friendls, Shrvi Bhagiis Shr{ Das-
chowdhury, Islo zmt know where they
are; they are not here. I was surpriséd
to see those amendments. Are those
amendments which they have given .
notice of In accordance with the In-
dustrial Policy Begolutiom? 1s 1f not a
side-back from the Jundustmal Policy
Resolution which we adppted during
the time of Parulit Jaweharial Nehru
in 19567 Ang if it is not a mde-back
from that Industrial Policy Resolu-
tion, will the hon, Minster explain
to us how the monopoly has grown
beyond expectations unchecked and
unabated during the last 25 years?
My bon. frieand, Shri Dasaratha Deb,
1’;&: quc;ted figures sbout Birlas and

atas. I am not going to quote man;
figures. But if you Iuthepe:cen!
tage, it ig 700, 800 and sometimes even
1080 per cent; the capital had increas-
ed that much, the bumness had in-
creased that much. We could un-
derstand 50 or 60 or 100 per cent.
But here to what extent has it in-
creased? And at the cost of what?
Tax evasion is more in the country,
and the presence of black money ac-
cording to the Wanchoo Committee
was about Rs. 7,000 crores in 1970.
Now it must have gone beyond that;
it must be Rs. 10,000 or 12,000 or even
15,000 crores. A Select Committee
has been formed to plug the loopholes
in the taxation laws, with a view to
unearthing black money. Will it be
posgible for us to do so? If the hon.
Minister, Shri C. Subramaniam, does
not bring these monopoly houses un-
der control or at least tame them, it
will be impossible for any Select
Committee to suggest stringent mea-
sures for tax evasion or for unearth-
ing black money.

Coming to the application of this
Bill, here it is said that it shall come
into force from such date as the Cen-
tral Government may, by notification
in the Official GQGazette, appoint.
Amendments have been given notice
of by Shri Sathe and Shri Madhu
Limsye that it should be done at
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once. Ofherwise, if it is only to be
kept in their armowy snud is not to
be implemented, then what is the use
of our passing thig Bill? Also, Sir,
this Bil] should have been gent to the
Select Committee. They could have
invited some of the parties and listen-
ed to them with patience and then
taken a decision whether this was
necessary after a lapse of 22 years.
Then the Select Committee could also
have come to the conclusion to what
magnitude monopoly has grown in
this country; the poor has become
poorer and the rich has become richer.
And if you consider all the indus-
tries....

SHRI C. SUBRAMANIAM: No-
body moved for this Bill to be refer-
et t0 a Select Commitiee. Now
&verybody says that it should go to
a Select Committee,

SHRI MADRU LIMAYE: How are
we to know? You got it passed in
the Rajya Sabha.

wwref IgEd, g1 A g & 72T
s R §, dfew T gezr Yy
7Ed § | WY aY £F W @ FAT
wgd —Afew gw Wz FAT WgR
§ T gw Wy @ 9

SHRI C. SUBRAMANIAM: This
is what he is saying now.

SHRI S. M. BANERJEE: 1 say that
it should have gone to the Select Com-
mittee. 1 am not responsible for the
wisdom of the Rajya Sabha. I am in
Lok Ssbha. You can address both the
Sabhas, but I canmot. So, you should
have said it there.

The question is very simple here.
Take any member, every member
there expressed his apprehensions.
The Wanchoo Commission also
suggested a comprehensive legg!aﬁon.
The guestion is this. I am gquoting
from my memory. Members after
members saaid, “Why wisdom has
dawned suddenly after 22 years, where
was thig lacuna? Why was it not
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rectified? What was the necessity for
it now?” To my mind, this Bl is
going to legalise the illegal acts of the
business houses. How is he going to
stop it? The hon. Minister should
have explained it to us right in the
beginning. Even in the ofher House
he did not explain that. He said that
this is & consequential amendment. In
Section 10, the following sub-section
shall be inserted:

“The owner of every industrial
undertaking to whom a certificate of
registration has been issued under
this section before the commence-
ment of the Industries (Develop-
ment and Regulation) Amendment
Act, 1973, shall, if the undertaking
falls within such class of undertak~

ings as the Central Government
may by notifiction in the Official
Gazette, specify in this behalf, pro-
duce within such period as may be
specified in such notification, the
certificate of registration for enter-
ing therein the productive capacity
of the industrial undertaking and
other prescribed particulars.”

17.07 hrs.
(SuRI SEzEIYAN in the Chair.)

Everything is ‘such’. No period is
mentioned. ‘Within such period’—
we do not know what period. “As
may be specified in such novification”—
what is that notification, we do not
know. We have discussed enough
about the barrel industry. Mysely and
Shri Madhu Limaye brought the
BRharat Barrel case to the notice of
the Public Accounts Committee. Then
we discussed in this House how the
barrel industry was expanded by these
men and how it was regularised
shamelessly by the Minister—not the
present Minister, I am not accusing
him. 1 feel-I am speaking subject to
corrections—and I hope my apprehen-
sions are wrong, that some of these
illegal acts of the big business
houses are going to be regulariged
before the UP elections after the
passage of this Bill. This iz my



323 Industries
(Development and
[Shri 8. M. Banerjee]
apprehension. I may be totally wrong,
1 wish T am wrong. That ia why we
want it to be sent to the Select Com~
mittee. The hon. Minister says, ‘Why
you have not moved it?’ The question
is that sometimes we do not realise
the implications of it, He is concerned
only with one Ministry and the Con-
gress Committee. We have to speak
80 many Bills. Sometimes, it looks so
innocuous, so ahort a Bill and so
small and simple a Bill that we do not
realise its implications at the first
glance but later on we come to realise
it. I am not supposed to be a versatile
gemus like the Minister. I realised
this morning when I read the whole
thing and when I read the amend-
ments that we should request the
Minister that it be referred to a Select
Committee and that if he does not
agree, let it be deferred by five or
six days so that we may apply our
minds and suggest certain ways and
means by which the loopholes may be
plugged systematically, caleulatedly
and with a view to see that nothing
comes under this

Now, clause 4 of the Bill says:

‘In the First Schedule to the prin-
cipal Act, under the heading ‘38.
Miscellaneous Industries’, the item
‘Cigarettes’, shall be numbered as
item (1), and after the item as so
numbered the following item shall
be inserted namely:—

‘(2) Linoleum, whether feli based
or jute based.

There are amendments in  which
cosmetics corie 1

MR CHAIRMAN-: You can take it
up when we come to clause-by-clause
discussion

SHRI S M. BAERJEE: You were
present, Mr, Chairman, in the com-
mittee meeting in Bombay when the
Taxation Laws (Amendment) Bill was
considered Mr. Palkiwala was giving
evidence. Thig point was raiseq that
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wheztt Tatas started producing lipsticks
we were angry, The question was
why particular firms or business
houseg which were producing steel
should go down to lipsticks. He
quoted a letter written by Pandit
Nehru to Mr. J. R. D. Tata, in which
he said: ‘T do not want foreign
lipsticks. I want that you should
manufacture lipsticks.’ He wag ready
to produce that letter from the late-
lamented Pandit Nehru. He was a
man who never used lipsticks. He did
realise that even in respect of this
minor thing 1t should not be imported.
Why should we depend upon import of
such things into our country? Sir, this
particular craze for imported thingg is
80 much in the gountry only because
the busineas houses and industries in
our country are not properly run. That
is why this is there. Let the Minigter
check up with the Ministry of Com-
pany Affairs as to how much profits
these firms make. He would com-
pletely support us in respect of what
we say that proper action should be
taken agamnst them.

Then, about the limit of 60 days, I
fully support it There should be a
lIimt prescmbed. Otherwise this will
not be taken seriously. I would re-
quest the Minister, if possible, to let
us have the opinion of the Law Minis-
try We believe whatever he says.
But, I have a feeling that eveun after
the Bill 15 passed the lacuna will re-
main The loophole will remain. The
business houses are clever people and
with the help of their cleverest
lawyers they will be able to mam-
pulate all these things. Monopoly will
result in more monopoly and expan-
sion of monopoly. I have not seen
any monopoly houses being abolished.

Now, with the slogan of joint gector,
it is a wishful thinking which is in-
dulged 1n by certain business houses
that they should enter defence. They
think they should also manufacture
them They say, “look, what is
happening in America. There are no
defence factories under the U. 8§ Gov-
ernment. They are all done by private
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people; theﬂ;mtry is ours; they are

also colin all citizens are
equaily pataiotic.” &Like that it goes
on. .

Then, Sir, I am surprised about this.
A special alloy steel plant was
sanctioned for Defence, to be located
in Kanpur., The Minister said, it will
be in Kanpur. Thank God that the
foundation-stone was not laid; other-
wise even that stone would have been

removed. Now, they say, no. They
gay, it will not be in Kanpur. The
Planning Commission does not

approve of this. They say they will
have to cousider whether this should
be under Defence. I am surprised
aboul this. Whenever they take a
decision they should take the decision
seriously, but this is not done.

I do not know what is going to
happen to automobile industry. We
wan® sulomobile industry 1o be taken
over by the Government. When
Moinul-Haque Chaudhury was the
Mmister in charge he said. we are
not interested n taking over the junk.
He called the Birla’s Hindustan
Motors, a junk, although this junk is
producing the maximum number of
cars. It is a question of the entire
take-over of the automobile industry
including Maruti, Otherwise what
will happen is this, Whenever Gov-
einment wants to put their hand they
will immediately say, we are junk,
please don’t touch us., What happens
is this. Government is only taking
the sick mills only as if they have
established a hospital for sick mills.

‘With these words, I would request
the hon. Minister to kindly throw
some light or at least educate me.
We have seen various Commission
Reports—Sircar Commission Report is
there—and obstruction after obstruec-
tion was placed by one particular
family and I doubt very much whether
the reports will at least see the light
of the day. Sometimes we are forced
to believe that the Government also
becomes a party. I do not accuse the
ruling party for this. Sometimes they
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do’it. But, m this case, if you con-

sider the performance of the last 22
years of the Governmient & far as
indusiyies are concerned, you will find
that there was a definite shift in the
palicy towards. nationalisation of in-
dustries, Nationalisation has received
a great sel-back teday in the name of
joint sector or any other thing after
the submission of the memorandum by
Tata. That is why I say that the
Minister should allay the fears in our
minds. A doubt which arises in my
mind no cdoubt will arise in the minds
of common people also. Therefore, 1
would request him to allay this fear
so that we may try to move cerlain
amendments tomorrow after we meet
the Ministei—after my friends meet
him—who will be able to explain
thuese things. Whether I come or not
that is not material. If Shri Limaye
or Shri Sathe comes he will explain
it. In this regard, we will all rise
ahove party affiliation. I shall fully
support my colleagues.

SHRI B. V. NAIK (Kanara): Mr.
Chairman, Sir, I welcome the Bill
presented by the Minister for Indus-
trial Development.

Before I proceed with it, I want to

say that the hon. Member Shri
Bancrjec has placed the extent of
black money in our country at

Rs. 7,000 crores. His further estimate
was that it might be to the extent of
Rs. 10,000 crores unless by definition
of money-—I mean the money as a
unit of exchange—as a unit of value,—
unless he has got something very
different from what we, common
people, usually understand.

Let me repeat that the Wanchoo
Committee itself has placed the extent
of rough estimate of the black money
as Rs. 1400 crores. They have multi-
plied it by five to denote the nuinber
of transactions, that is, the number of
times money circulates, approximately
five times in the course of a year. The
total amount of black money that will
be circulated, that is, including &1l the
transactions will come to Rs. 7,000
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crores. Arithmetically it is just im-
possible that fh our eountry—I mean
for the eake of information—we will
have Rs, 10,000 crores as black money,
because these exaggersted figures
might create a tremendous amount of
enxiety in the minds of comihon
people and therefore, it would be
appropriate for all of us as responsible
Members here to put the records
straight.

The total currency in circulation in
this country in the denomination of
Re. 1, Rs. 2, Rs. 5, Rs. 10, Rs. 100,
Rs. 1,000 and upto Rs. 10,000, and this
is according to the information
furnished to me, in reply by the
Finance Ministry to a question, is
exactly Rs. 6,558 crores. By whatever
arithmetic it may be, according to
euclidion law of geometry, part of the
money cannot be greater than the
whole which is a geometrical
absurdity., So, a part cannot be larger
than the whole of money in circula-

tion. I do mnot think that the exag-
gerated figure of Rs. 7,000 or 10,000
or sky being the limit is the extent of
black money. (Interruptions). The
extent of black money is what I am
referring to I am logical arithmeti-
cally—I am not political at all, if you
can bear with me.

SHRI S. M. BANERJEE: I am
quoting it from the Wanchoo Com-
mittee,

SHRI B. V. NAIK: I have read
the Wanchoo Committee Report along
with the Member, The extent of black
money that théy have estimated for
which they themselves are so apolo-
getic as to say this; they cannot com-
pile the exacl estimates, the nature of
black money that is being in circula-
tion as such, comes to Rs. 1,400 crores.
1 would neot like to labour on this
point. We should disabuse the minds
of the public to the extent of diaboli-
cal financial structure of our country
that is being presented so that they do
not get scared and alarmed about the

that ours is the only country, perhaps,
as some of our friends would agree,
where g premium is being placed on
non-production. The only other
comyarable country is an extremely
affluent country in the world where
people are rewarded for rot produc-
ing, namely the USA, and that too
not in the fleld of industry but in the
field of agriculture, and this 1s because
of the farm surpluses which have re-
sulted in a net loss to the farmer so
much so that they have subsidised
non-production of ei her wheat or
corn. But India in the year 1978 is
very very far cry from the affluent
societies of the West, and I wonder
whether our Government, our people,
our parliamentarians, or our indus-
trialists could afford to reward non-
production in this country.

Secondly, we are speaking about
growth. If the production capacity
of a particular factory is pegged at 100
tonnes, and if we say that our coun-
try should have six per cent growth
rate and the planners do this
planning and sgay whether 1t
should be 6 per cent or 4 per cent or
whatever it may be, how can we have
growth in our economy, unless year
after year, there is a definite enhance-
ment in the production capacity and
in actual production? So, whenever
a particular industrial undertaking
goes into production, we have to pro-
ject over a period of time that its
production capacity will be increasing.
1 do understand that there will be a
certain amount of sarcasm that here
is somebody who swears by socialism,
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who is eble to say thel theve is & Jasll-
Scation for inevesse in production. I
submit that I am not one of those who
would like to be spologetic about
enhanced production in our country.

I now come straightway to the
structure of our monopolies which
have recently been dealt with by Dr.
V.EXRYV. Rao and a panel of econo-
mists as not a mondpoly. But it is
given even in the elementary books
on economics like that of Jathar and
Bery that there is a distinetion bet-
ween monopoly and oligopoly. But
in recent times there has been a
changeover in regard to our approach
in these critical times of rising prices
about what should be done in regard
to the privileges of monopolists.

As the structure of our industry
stands, according to the list published
in 1971, approximately the two houses,
namely, Messrs. Tatas and Messrs.
Birlag between them control Rs. 1,300
crores worth of assets out of Rs. 3,200
crores of assets held by all the 13
monopolists starting from Tatas and
ending up with Kapadias, which means
that in our organised industry as a
whole, out ¢f the monopolies, these
two houses virtually command 50 per
cent of the total assets while the re-
maining houses virtually command
the balance of 50 per cent. The rea-
son for my stating this is this. If it
is a question of placing a limitation
on the wealth of individuals and on
the industrial holding of individuals
and having Dmitations in regard to
the quantum of property rights that
have to be controlled in a socialist
economy, the road to that will e not
n curtailing production, not by say-
ing, for instance, let ug eay, that the
vroduction of the Hamam soap should
be curtailed; if its production in-
creases, it will go at a much tower
price to the poorer sections of society
who todsy cennot afford to use it for
the purpose of their persopal hygiene.
So the road to curtsiling growth of
monopolies or the growth of the power

Regulation)
Amdt. Béll 330

of e promopolists  lies S diveetly
pulting a ceiling on the holdings of
these people and not in putting a cetl-
ing on production.

If today we are to control produc-
tion-—that seems to be the intention
of this Act—I would submit that in
regard to the industries, whether it
is the big houses or the medium
houses, the greater amount of rub lies
today not in what they produce, not
how much they produce but in res-
pect of the unnatural concessions
that some of these houses have been
able to wangle either from govern~
ments or other local authorities and
thereby create a sort of socio-econo-
mic friction and a problem in the
area of their production. I have in
this House brought umpteen number
of times the case of one monopoly
house trying to establish a factory in
the State of Mysore where unnatural
concessions have been taken by them.
Now, if 1t is not a question of pro-
duction alone, but if it is a question
of these unnatural concessions, whe-
ther in the form of land, concessions
for electricity, concessions of water
supply at the cost of society, we have
to take into consideration the total
cost to our people and thereafter we
will have to arrive at a decision as
to what is appropriate for a particu-
lar industry.

Today Indian industrialists are en-
joying certain concessions which are
not prevalent perhaps in many other
parts of the world. Naturally, it is
also my proposition that industry in
this country is over protected. ‘The
sum total result is that when it comes
to importation of goods or the craze
of the people for foreign goods, they
are virtually writing off the qualita-
tive content of Indian goods. This 1s
because in the course of the last 20—
25 years, over-protected Indian indus-
try has enjoyed such cosy conditions
that it is proving to be non-competi-
tive in the internationsl sphere. 8o
much so that the element of risk in
our industrial planning ™ haz been
taken out. AIl that is prepared
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these cixounptances, . -Auggest
that when it comes tn.thn question of

tion, of the preject. rnvm

placing a ban or a limitation on the
productive.capscity, it.should .be:con-
sideyed: mogps:than once, and .the pro-
ductipn dn..this country .will have to
be joeveased, .from wh:.chever mlot
it may come. .

Thirdly. I would suggest that the
negative approach which it is some-
times fashionable, the book socialist
approach which is found to be popu-
lar, will have to be discarded. I think
in this country socialism will have to
‘be saved from doctrinaire socialists
in order to see that the common peo-
ple in this country who do not dis-
tinguish between the brand or source
it comes from get the goods they want
at 8 reasonable price. They want
goods in abundance. Under these
circumstances, unless we are able to
increase production which need not
come in conflict with the principles of
distributive justice, unless we are
able to gear up our governmental
machinery for this task, there is no
salvatmn

MR CHAIRMAN: He may conti-
nue tomorrow. Now we shall take up
the half-hour discussion.

17.30 hrs.
HALF-AN-HOUR. mscusszon

Ensmuw FOR Pms:ona TO anou
mezns :

SHRI C. K. CHANDBAPEAN (Telli-
<cherry): 8ir, the question of decid-
ing. the eligibility of the freedom
ﬂghters to receive pension has become

:a matter of serious concern., At the
veryouuet.lwouldhketomnkeone

‘thing vexy clear. When we are sitting -

in judgment as. to who are the people
‘who are _eligible o receive pension
:torhmbmmedmmtgn.m
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creed. 1 am saylng with a view
to impressing upon the Government
that our present considerations, poli-
tital or otherwise, should hot come in
the ' way ‘while” we decide the eligibi-
lity for mnting pena:om to the free-
dom ﬁghters "

N,ov_v,_ I -want .rto raise certain specis
fic cases and I would like to get speci-
fic answers from the Government in
regard to them. Firstly, during the
last session, there was a discussion
about the eligibility of the partici-
pants in the Moplah rebellion in
Kerala. The Government outright
rejected it; and in this session, in an-
swer to a question, they said that they
had gone through the records of the
then Government, that is, the British
Government, and they had also gone
through the records of political con-
ferences and their resolutions, and
also R. C. Majumdar's history. I do
not want to make any observations
about that attitude of the Govern-
ment. 1 would only request the Gov-
ernment not to close that chapter,
In that answer, the Government made
it clear that the Kerala Gevernment,
a government in which the Congress
party is also a partner, had decided
to grant pension to the participants
in the Moplah rebellion taking into
account all the different aspects that
the Ministry here had considered. I
do not like the manner In which a
State Government's decision on a
major political incident, on a major
freedom battle which took place In
that part of the country, was ignored;
it is-mot good for people to’ pass &
sweeping judgment completely ignor-
ing the decision of the Kerala State
Government. So, I would ke the
Government to reopen that subject.

1 would also’like to suggest that
if they ave very keen on consulting

- the ‘British records, iet them do 80;



